FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India ( Voluntary Liquidation Process)
Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF PSI INDIA PRIVATE LIMITED

1. | NAME OF CORPORATE PERSON PSI India Private Limited

DATE OF INCORPORATION OF
CORPORATE PERSON 3071172015
AUTHORITY _ UNDER _ WHICH
3. | CORPORAT PERSON 1S ROC- DELHI
INCORPORATED/ REGISTERED
CORPORATE IDENTITY
NUMBER/LIMITED  LIABILITY
b | ot L o U74900DL2015FTC287956
CORPORATE PERSON
ADDRESS OF THE REGISTERED| FlatNo. 302, Third Floor, Plot No. 4, Site No. 4
5. | OFFICE AND PRINCIPAL OFFICE (IF| LSC, Kalkaji, Near Site No. 42, Near Site No. 42,
ANY) OF CORPORATE PERSON South Delhi, New Delhi, 110019

LIQUIDATION COMMENCEMENT]

2.

0. DATE OF CORPORATE PERSON 30/10/2026
Name: Mr. Hemant Sethi
IBBI Reg No.: IBBI/IPA-002/IP-N01107/2021-
2022/13628
NAME, ADDRESS, EMAIL| Email Address: psiindia.vollig@outlook.com
. | ADDRESS, TELEPHONE NUMBER hemantmlsethi60@gmail.com
| AND THE REGISTRATION| IBBI Registered Address: Block No. IB, House
NUMBER OF THE LIQUIDATOR No. 8-C, Ashok Vihar, Phase-1, Opp. sports
Complex, North West, Delhi, 110052.
Communication Address 1: - C-1/2846 Sushant
Lok Phase -1 Gurgaon-122002.
8. LAST DATE FOR SUBMISSION OF 20/11/2026

CLAIMS
Notice is hereby given that the PSI India Private Limited has commenced voluntary liquidation on
30/10/2026. The stakeholders of PSI India Private Limited are hereby called upon to submit a proof
of their claims, on or before 29/11/2026, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other

AFA Valid Upto -30-Jun-27
IBBI Reg No.: IBBI/IPA-002/IP-N01107/2021-2022/13628
Voluntary Liquidator in the matter of PSI India Private Limited

Date: 31/10/2026
Place: New Delhi
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S I E B oz i £ S E I e o e i B e o R 2 ) G G B Gl £ T
+H 3 21 FEEY, 2025 HI, WNG WEER T 909 Hiedl, 2019, AEnfe W4T Higw, 2020, WAl @A wigdn 2020 SN SOEETEe e, wWRed aiw &g fgft wfEen zeeo (9w HiEET) @ WEE @
Hﬁmmﬁqw s fen, @ e & g sl e 9van SRl @ B weied e ald 9o JieET # B B UE UEid SO Her a8 | w9 wftan s oA & am—ae,
Hard, I @ UH ThwEE O SR gE 9 Wi g fie wiee afEd e g

(et 1) A W < S g, SO TR ARTEeY — ¥ T i ®
IR, 2269 /71, e T, T gTeny, el 110006 | 3F0 9OE 25332 1T,
el st urent, = arar, Beti-110008 |
(Y 2) I T W, a2, TTE Y 1T, TEE O, e, et |
mg gite fm o £ & s H'E[ﬂr s, el (Saredl—) @ weei
drerdts sfrwrs g TAMI92023 & wiffr anget & arqoes # -:-rr«'e"'l T
IS A, aNgE e T 383808213 A1 v wwww & & faw
firias 2500612018 & aeafds a5z = o 1048 % == & "t ool =,
g o @ e 95 a9 =a vd e w5 sma aen 150000 (FUE T
I YA AR T9d) At are o 3w B aw ool vg S0 s ma sem @
TR ST SR O U e Wl P wa R S iR e | (e | E)
i o e 1
2. e o s Ay i ot @15 FEs b e arde il an e
aevey o S fan e &) v A e ow St oo fader e o et s g
FFEITFRH, 1063 3 S ST Pl @ SmeTAl 9 S g e At |
3. IO eTET T ST A T TE e e U e ol R
CETTEr Ay wor adree T aawen &
4, HITFT e fry en # 0% fEere 19.11.2026 S wr: 100 9 wdieEmt 6 W B
T Tl SRTHETET & S B |

5. e wfdn & afRm, sma e ae & fa o s g
[:11 I THE @ WA o AN O RS e @ g S e 6w e
eTeT areft sl o fom dar 8
(@) 7 e S gWe S 6 N AT S0 T & 99 @ T w0 T A
WiERATET & A & TEe o i T I w, e H o |

FOAT T 31 AT, 2026 W WA U a9 & SN SN 750 6 Sl [ W Ao Ue Weereenn e en, s aRomeerey et SeEn 607 1 500 S aen wiogfie seeRef S
H T 505 TRE W gia 53 |
30 T, 2026 ® WATG 9o AW @ @, oRsfE w99 5 a9y & STEN |, U o UEgel auan H ¥ 600 g ou Afgie suiefy S 2 T 283 o @) B @ ARl o §EE
YRR 9T WA P 30 9, 2026 H FAr gd ) o a0 Fidae zoze ) WITE W 9T @ WA U9 Ued A e 9§ Cermamer wEit & ot Swin &
4. AT Td g safogiy wfEi q 20 w2 2006 G 2 30TEG, 2026 W ORATE TGO HITCHOT HNUHY THIH — 2026 W SO 9T HHGNG F 2,50,000 (27 W 9EE T9E) S99 0,060
(1 BN WIE) SINUEY WEr w0 aad 8 o) 4 ameueyg Wi & EasT gd el & aiE, nede T SR g Al U @ e e | efaed s W altedEy §)
wAl A gfEay Wideday gihact geted g (o) @ aq e e, arfis e a%mmi-nmﬁﬂmﬁﬁﬁm—wmﬁﬁnﬁﬁﬁﬁ#ﬁmﬁmﬁﬁmﬁ#ﬁ%zﬁﬂﬁﬁmﬁﬁ
AT, aRY T e /AR oo wE | e W i aea 31 58 uod A amensll & AgER B & Ohd v e e R oftorst 9 omis raw-:l T 8 e U e Y
W ANTT T =1 el H wen & wd H S TR 8 |wmmﬁmm‘ﬁruu.m FH T T T UTH 0 20 gfide) TR & W g9er 41 g #
5. fAe®s #WEd 7 21 WE 2028 T 31 ATH, 2006 W WA 99 B T10 WS o Sifd e e sfEEd i w 2izso Afd Ymw # aifim w@im offt & ymam @ Edj&!Hﬂ @1 ot | S s
27 oS, 2026 1 ARG Gt AW dow H FETHNES] B STHIET R 1) g9 ST W 9T 28 oy, 2026 i o T |
e des o 16 WE, 2025 W1 31 WTE, 2025 @1 wATE @9 29 Ti0 Welw W ST g g SR frav ow tizso WRY draw @0 st Aenw il & e @ s @ o) 9 e @
28 TEITE, 2025 T AR @iftE HTE- 49 A FENEN] g A AT T | g STHiE S 9O 31 els, 2025 @0 o o |
wele Wl sl o A oftom, sl sefee, 2003 @ A 1as @ st Peifte s ot s wee) O 2005 (en—amem qan—weiiEE) o o
Qe e T £ M 1 o S R sl 4| B T L

S T 3= WA S

HEd@ & WSITET
Fo fFeaw divcdar vrwidy fafies

iy ey 2l e s o = & aEe s 07.07.2026 TP = BRI —
1 famr ot wiifre Fatag: e Ry <
e afrr-| faila: 31 raeas, 2026 wad frs

s Tt faEen (Semed—)

epaperjansatta.com



SUNDAY, NOVEMBER 1, 2026

26

WWW.FINANCIALEXPRESS.COM

FE SUNDAY

SYMBOLIC POSSESSION NOTICE

Bronch Office; [CICI Bank Limited Plot Mo-23, Shal Tower, 3rd Floor, Mew Rahitok

_‘? TCICI Banlc | - xowizagh, hew bei- 110005

The Autharlzed ICICI Bank Officer under the Securitisation, Reconstruction of Financial Assets and Enforcement of
Sacurity Interest Act, 2002 aond in exercise of the powers conferred under section 13(12) read with Rule 3 of the
Security Interest [Enforcement) Rules 2002, issued Demond Motices to the bormower(s) mentioned below, to repoy
the amaunt mentioned Inthe Notlce within &0 days from the dote of receipt of the said Motice,

Havirg falled to repay the amount, the Motice is issued to the borrower and the public in general that the undersigned
has taken symbelic pessession of the property described below, by erercising powers conferred on himvher under
Section 13[4) of the said Act read with Rule 3 of the soid rules on the below-mentioned dotes. The borrowerin porticulor
and the public in general ore hereby coutioned net to deol with the property. Any dealings with the property will be
subject to charges of ICIC) Bank Limited,

£r, Mame of the Description of Property/ r?qf¢ ?f Demand Mame
No.|  Borrower(s)y Loan Date of Symt:::l?c oticer Amaunt in of
Account Number Possession Bemand Notice (Rs] | Branch
L. |Royal Wood Trader! | House Mo, 268/252 A Mohalla Jogat Alom Sarai, August 142026 | Moradabead
Whel Arwar! Roadways Rood Reodways Stand Sambhal Rg. Sambhal
Mazra Mahe! Maradabad-244302 Uttar Pradesh, Owned By Mohd 1.78,14,144.51/-
750406500247 Arwar, (Sdmecsuring an Area of 182 62 Sa ktrs North:
Heouse of Shahing Begum South: House of Mosruddin
&And Rivazuddin Eost Rood West Field of Hind Inter
Colloge / Dote of Symbaolic Possession Dctober 29,2026

The obove-mentioned borrowers{s)/guarantors(s] isfare hereby issued a 30 day Motice to repoy the omount, else the
maortgoged properties will be sobd after 30 days from the dote of publishing this Notice, as per the provisions under Rules
8 and 9 of Security Interest (Enforcement) Rubes 2002

Dote: Movemnber 01, 20246
k_PIm:E: Moradobod & Sombhol

Sincerely Authorized Officer,

o KOTAK MAHINDRA BANK LTD.

x Registered Dffice: - 27 BRL, G 27, i Block, Bandra Kurla G-omplex, Bandra (E), Mumbai -400 051.
Corporate idenfity LEST10MH1985PLED38137). Branch Offices: Kotak Mahindra Bank Lid,, EPICAH Mall, Z2nd Floor,
68,68/1, Najaigarh Mo. Road, Moti Nagar, New Delhi-110015.

PUBLIC NOTICE FOR AUCTION CUM SALE
Keotice is hareDy given 10 the publicin general and in particular fo the Borower Co-Barrower'GuarantorMiarigagar thal the below descred
irrmawable property morigaged o Kotak Mahindra Bank Lid and the Physical Possession of which has baan taken over by the dothonsed Cificar
of Kolak Mahindra Bank Ltd, which will be soid on A5 15 WHERE 157 "WHATEVER THERE 15" AND “AS |5 WHAT IS basis. Offers ane irvited io
fase pastin -auction Erowgh the Web Portal of our e-Auction Sanvice Pariner, hitpsfeauctions. oo | Linkstar Tech Solutions Privata Lirmited) by
i undersignied far sale of the iImmavable propesty af which particutars ans givan below:

= HERO Huu__s_ug_l_ﬁ FINANCE umn_Ep

POSSESSION NOTICE [ﬂ]ﬂ "H’ﬂﬂ.[ PROPERTY)
(A= per Appendix IV read with rule B{1) of the Security Interest Enforcement Rulas, 2002]

Wheneas, the indersigned baing fe Aushorzed Oficer of the Haro-Housing Firance Limiled, under the i

F‘ﬂ'RH A FORM MO, INC-26
el ot il Mo [Farsuani 1o Rk 30.of Companes (Meorporatian)
PUBLIC ANNOUNCEMENT Rules 2014]

[Requiaton 14 of the Inealvency and Bankruptcy Board of India
(Weduntary Liguidation Process) Begulations, 2077]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

PSI INDIA PRIVATE LIMITED

Mame of Cormporate Parson

dyestizement ta be published in Newspaper lor)
he change in Registered Office of the Company
one state to another
Bafare the Central Governmant
Morthern Region Bench, [(HET) Dedhi
i the malles ol sub-seciion 4 af sacton 13 ol b

Lompanies A0 2003 and cause @) of sib-sechon
PS5l India Private Limited B of Rule 30 of e Companies [Wcorporation)

sacuriization and Recansiruction of Financial Assets ard Enforcement of Security inferest Act, 2003 ard

2. | Date of mcorporation of Canporats Parson

I0M1/2015 Rules 2014

in exerciza of powers canfierred under section 15(12) raad with ala 3 of the Secunity interest {Enforcameant]
Hufes, 20072, issued a demand nofices as manligrad balow caling upan Be Borowers lo fepay ha 3
AU raanliored in e ratics within 60 days fom the date of he said rotice

Byithanty undar which Comporata Person
15 meorporaied ! reglshes

ROC- DELHI ANL
in the matier of M/S NETWORK TOLL S'DLI..IIIGHIJ

Tha bamrower, having faded (o repay the amount, nolicg is hedeby given to (he bormoses, in particular and 4,
ine putiic, in paners, hat the undensigred has 1aken passassion afthe propearty described herein balow in

Corporaie Mertiy MumberLimised Liabilty | UT4800DL2015FTC28TA5S
Ickaniity Mumber of Corporate Person

PRIVATE LIMITED hawng ils Registerad Olfice a
6, FIRST FLOOR, DO, MIG FLATS, WEST DELHI,

axarcse of powers conferned on him under sechion 1.3(4) of the said Act read with nba Bof the said Rules
Tha barmoaes, in particular, and the public n ganeral, ana haraby caulionad nol o deal wilk the propanty snd
any daalings wilh the prapety wil ba subjsct b (he charge of the Hem Housing Firance Limiled, for a0

3. | Address of lha Registenad Offce
arvl Principat Office (f Aay) ol
Carporeta Fenson

IMADIPLIR, (NCT} DELHI1 10026, IND,

alice i= hersby gven fo Genera! Publc. fhat
Company FI'{E-FIIGEE.'I':I maka the apq:im'tl:n i
et Governmen] unck section 13 of e Companie

Fiat Ma. 302, Third Fioar, Plol Mo, 4, Sita Na. 4,
L5, Kalkaji, Waar Site Mo, 42, Near Sita Ma, 42,
South Delhi, Mew Defhe. 110018

armound refested o beknw song with inberes! Seracn and penal inlerest, charges, oasls elo, fom Jate &
mentianed bk '
Thie barmwer's atterdion is invited to provisiors of sub- saction (B) of Section 13 of the Act, inrespect of

Liquidatian Coemmencemesnt Diate of
Carporala Parson

Wict 2013, sapking confirmation of alteration o
IMemorandum of Associaton of the compeny' in 1Bmi g

I0M0/2026

fme availakle, ipredeem the sacurad assals

For FCICH Bonk Ltd. J

Loan Mame of Obligorisy/ | Date of Demand Notice! | Date of Possession Wumier of the Ligudataor
Account Legal Helr[s)Legal Amoumnt a3 per {Constructivel
Na. Representativejs) Demand Notice Physical)
HHFOELHOUIG000088 28 Anil Kemar, 12dbay-2026 Rs b 64,8040 28, 0L
Savilr Devi dua ason 11-May-2026 [Physical)

Description of Secured Assels/immovable Properties: Hem Mo 1: Residantial Fial Mo, 3, on Firsd
Finor Back Side B, H.5. (Sputhem Portion], (Without raod right], Budf-on Plat Mo, B-189 8, oud of Khasra

.| Neme, Address, Email Addness;
Telephone Mimber and (hé Begislcalion IBE! Reg No.:

specty rasoiution peszed & Exda ondnany Genardd
gelirg hekd on 8 Dy of Oolober 2006 % eratie

oy o chanige s Reggted Ofios from *State
Dalhi” ta " 5tate of Uittar Pradesh”,

LAy pesron whose imterest i likely o be affectad by
a proposad change, may deliver aither an MCA
Rl Py G gev ) by Sl irdslor coenplaen
o arcaise o bededver of send by registered c-umj
ol histher abjectiong supooried by an affidavil stating
itha natwra of hisfhar inbarest and ground of
o poesiliom 1o e Regional Diracior at tha Sddress B

Name: Mr. Hemant Sethd

IBBYIPA-DD2IP-KOT107/2021- 20231 3628

Emakl Address: paindia volig@ouicok com
hernariir S esh a0z mad. com

IBBI Registered Address: Block Mo, 1B,

House Wo. B-C, Ashok Vihar, Phasa-1,

Cipp. spoets Complex. Marth West, Delhi, 110052

Commiinication Address 1) . C-172046 Sushand

Lok Phasa -1 Gurgaon-12200Z

b, 235, ares measdnng 29.26 5. Melers Le, 35 3. Yards, Sitissted a1 Rad Vikar 3ahkar Awag Samill
Lid., Vidage- Sadubabad, Pargana & Tehsl- Loni, Digidel- Ghaziabad, Uttar Pradaesh- 201102 Bounded

8, | LastData for Submission of Claims

2812026 WING, dnd FLOOR, PARYAVARAN BHAWAN,

By: Moeth: Plot Dagar.  East: Sanvice Lane 108, Scudh: PlatMo B-189-4. Wash Road 284

HHFYSFHOLR24000045175 and | Durgesh Devi; Sachin | 19-Awug-2026 Re 29,35 4531 | 20.0c 20026
HHFHSPLAP 2400061510 Kurnar, Jilendra Sain | due as oo 10-8up-2026 | (Symibolic)

Description of Secured Assstslimmovabie Properties: Housaipiod o, 28 | One Storey 'With Roaf) slakeholders may submit b groalof claims n person, by post of by electranss means. Sabmission of . ; ! ; :
Having fres Measuring 77.77 Sq. Yds ie 65.023 Sg. Mirs Consising of Two Rooms, Kischen, Toilet latse ar misieading proods of claim shall allract penallies. Flats, West Daini, Madigur. Deini-110026, India
Bathracrn And Stairs Situated On Khasra No. 476, Indraprastha City 2, Villape Exikkanpur, Pargana - We. HomantSethi | | HLTHE“EH?A%EEEE
Jalalabad, Tehisl And District Ghagishad, Uttar Pradesh Bounded By East- Rasta 20 Ft Wids, Wasl- pslindia.voligBoutiook,com, hemantmisethiE0Egmall.com iy
Plot Mo, 38, Morth- Plat Mo, 30, Sauth- Plot No, 28 AFS Valld Upto -30-Jun-27 PLINEET J.I'Lll'i
Date: - 11.1.2028 Sdl- Authorised Oficer | | Date < 3111072025 o e O N JESURA AR PRUBIIN ST REITITY | | [oatsion e DIRECTOR
Piace: - Delhl NCR For Hero Housing Finance Limited | | Prace: hew Deli untary Liquidator in the m TSN Placs - Dalhi DIN-09520844

Moo is hereby given that the P31 india Private Limsted has commenced volimtary liguidation on
JM2026; The stazehalders of P31 india Private Limited are hereby called upon 1o submil a proof of
their claims, on or bedone 2201173025, 4o tha liguidetor at the addregs mentioned agains item 7

Tha fnencial craditars ‘shall submil their proof of claims by elactronic means oaly. All cother

G0 COMPLES, NEW DELHI — 110003, within 14
Days of date of publizstion of tis nofice with a copy
i the appicant compary al ifs regetared affice at 1)
liress mentionsd el
resgaf registered office: 86, First Floar, DIk Mig

Regd. Office : 332, Navjeevan Compler, EH Station Road, Jaipur - 302006 = Pho: 0141 EEJ‘?[!]T
Email: investarBvnayvakpolyeoncom, Website: www,vinayakpalycen,com
CIN NO.;: L25209RJ2003PLCO30620 kmosart s, bn Lithes)

Extract of the Standalone Un-audited Financial Results for the quarter and half year ended Segtember 3{I EEIIE

3months | Half Year | 3 months
ended ended ended
30-09-2026 | 30-09-2026 | 30-09-2025

S. Particulars
W,

GENOMIC VALLEY BIOTECH LIMITED

Reg. Office: 4 K.M. Stone, Berri Chharra Road Vill. Kharka, Musaiman,
P.0. Tandaheri, Teh Bahadurgarh, Jhajjar, Haryana-124507
CIN NO, LO11Z2ZHR1594PLCO33029, Phone: 9511341542,
Email: genomicvalleyi@gmail.com; Website: hitp:ilwww.genomicvalley.com

EXTRACT OF STANDALONE UN-AUDITED FINANCIAL RESULTS FOR THE QUARTER AND
HALF YEAR ENDED ON 30TH SEPTEMBER, 2026 (Amount In Rs.)

Mame of tha Borrower{s) | Demand Netice Date and Description of the | Resarve Date of Date/ time
Guarantor(s) | Mortgagor(s) Amount Immovable property | Price Inspection of | of Auction
Imimovabie
property
1.Delhi Foundry Pvi. Lid. For Delhl Foundry Put. Lid, | PROPERTY: -All that Rs. 1S1208 | 03122026
Thrawgh #s Director Luv Jain Demand Mofice Daled 28002025 | Pad and Parcel of 1060030004 49:00 hrs. fram
(Bormawer & Marigagor) Rs. 1.20.73.207)- property bearing ‘Plot | (RupeesTen | 1300 ks | 11:00 s,
i.ﬁﬂh’l!'l't Plast Pwt. Ltd,, . iHUFEEE One Crore T'HEl'Il:r' Lakhs | Ma. AM030 Site 4 Area | Crare El.ﬂl"' 1]
Through s ﬂ_"fﬁﬁﬂrl:ﬁuamﬁﬂ"j Savanty Throea Thousand Two Admeasuring 1WY0.62 | Lakhs Caly) 12:00 hrs.
3.Mr. Luv Jain |Guarantor) Hundrad Seven Only) sq. mirs. Industrial
4., Mrs. Shalu Jain (Guarantor), For AJC No. OD6247092314, | Area Sahibabad Eamnest Monay
1 Geburt Piast Pyt Ltd. For Gaburt Plast Pyt Ltd, |po 0702 T80S! - DiLE_::’ —
Throwgh its Director Luv Jain Demand Mofice dated 17,11 2025 F'radash‘ﬂnuﬁded 8y it DEIE-‘.} :ﬂu:lu::.:_ |
l:Bﬁ-'Tﬂl:iE” g, & 30,08 824 00) North: Piat No. 31725 I:F".I.IFIE'E‘.-': I:":IE ":..."-"I:IrEl i
Em““ Fﬂu"‘h’ F‘\I‘l Ltd-. 'iH'JF'B’E‘S SU: ':n:lrﬁ Thlﬂ!f Elghll SEII.I.“'I: F'Iutf-:c* 31"'.'31 Lﬂ-l'i.fIE |.'l||| |
Through its Direclar (Guarantar & | | akh Eighly Eight Thausand Ekhil B0 wide' tosd d
Martgagor) Hundeed Twenty Four and Paise | ooy pling. 22
3.Mr. Luv Jain (Guarantor) Nimsety Ning Oniy) Pnssésann' Phw
For AJC Mo, OD-1746522021 :

Last Date for Submission of Offers / EMD: - 02/12/2026 till 5.00 pm.

Important Terms & Conditions of Sake;

111 TheE-buslion shad be conducted anly through *Caling Eleciranic Bidding” through websde higs Meaucthans.co.inon 03-12-2028 from 11,00
., B 1200 g omwith unlimited axtensions of & minuies durabian aach.

{) For details ahoul E-Auchon, the mbending bidders may contact Mis. Linkstar Tech Solutions Prvate Limited through its Techrecal Team @
+1-340BE84 651 : a-mail id- adminileayclitns.co,in,

131 Theintending bidders may visit the Bank’s official websie - hiips i kotak comvenibank-auctions. himl for aucton details and for the terms
and corditions of sale.

41 For detailed tarms and condillons of auction saba, the bidders ana advised to go heough the partal hilpsiVesuctions.codn and the sald terms
and conditions shall be binding on tha bidderswho partcipate in ihe bidding procass,

{5) It requested that the intarestad Bidder's ane required fo generata the login 10 and passward from the partal hips:feauctions.co.in befors
upkading the bid and ather dosuments.

{61 Thebid form has iobe fled in the prescribed formand is tobe submitted | uplcaded onfine anly sliong with KYC: doocuments of the Bidden's on
tha porlal hibips:Vesuchions.coin on or before 02-12-2026 up b 05.00 pm. and 1he scanned copies of the duly filled snd sigred bid
documents and ®YCs of ihe Bidder's showld be sant by mail ba ashok mofwanii@kolak.com, The Bidder shall wnte fhe subject of 1he email
*ashok. molwanifkotak.com &/ or vikas j@kolak.com”

{71 Prospectve bidders may avad onling training, for generating Login [0 &nd password and for onlne bidding process eic., from Mis. Linkstar
Tech Salulions Privete Limited onabove menfionsd contactnumbens,

(8) The tendes'offer ferm shad be accompansed By Pay ardenDamand Draft deawn ona Scheduled Bank infavourof “Rolak Mahindra Bank Lid."
payabie a at Delilowards Eamest Monay Deposit (EMD), In caze of defay in depositing the EMD andor subméssion of Bid doctements within
fhe prescribed fime limits dus o any technical giich, the Autharized Officer, to maximize fhe bid paricipation and inker-58 bidding process, &l
its sole discrefion and upon his safisfackon, can accepd the Bid's received afier the schedule cutoff fime without giving any disclosure e any
person. Any bed submeled without deposiling the EMD amound shall stand automabeally rejected. The EMD depasiied by the propased biddar
shallnolearn any inleresl,

{9) The bid price to be submitted shall be equal to and ! or above the Reserve Price and during the bidding process, tidders who have submitted
bids shallimprowe their further offers in multiples of INR  100,000.00 {Rupees One Lacs Only)

(10} Thena s an intensed purchaser of the praperty o the RP amounk, in caseno bid |z received, the progerty will be zold W intended purchasar on
the RP amaunt.

{11 In case any bid is placed within 1251 5 minutes of the cosing lima ol the e-aucton praceading, tha dasing lime shall avlometically and
immadizfesy ged axtended by anodbar 3minubas,

{12} The successhul bidder has to deposit 255 of the highest bid amount (inchiding EMD already paid)immedisiely notiater then next working day
by Demand Draft drawn in favour of Kolak Makindra Bank Lbd., payabie at Delhi and the balance smount of sele price shall be paid by the
successhul badder within 15 days from the date of confirmation of sake by Bank. The EMD as well as Sale Price paid by the inferested biddars
shall carry no intaresl. The daposa of EMD or 25%, whalavar the case shall ba forfailad by the Bank, ifthe successhul bidder fails o adhera 1o
Ehayterrmis of Sabe or commils any default.

{13} The highest bidderwill not kave any right and fille over the prapesiy until the Sale Cartficale 15 issued inhis irver subject o realization of enfre
Auction Price and other incidental expensas, Sales shall be subject to ferms and condilions of E - Auction and confirmation by the Securad
Cradilor o ihat affact,

{14} IFthe successiul bidder fails o deposit the enfine bid | auchion amount, the amount already depasited by the successul bidder shall be forfzited
and the defaulting bidder shall nesther have claim on the proparty nor on fhe amounts deposited. The Authorized Dfcer shall be free fo
EXErTise any one or mone rights avadable fo him in tzrms of the provisions of SARFAESI Act. 2002 and the Sacurity Interest Rules, 2002, in
raspetlod tha ductsan progerty,

{15} On receipt of the entire sale consideration within the stipulated period as mentioned above, the Authorized Officer shall issue the Sale
Certifizate, the sak shall be completed thereafter, and Kotak Mzhindra Bank Limitzd shall notentertain any claims.

116} The sabe cortificale shall be issuad with the same rama In which the Bid s submitied. Mo raquest far inclusion/substitution in ihe sala
certficate of names of any personds) olher than ihose mentioned in the bid shall be entertained.

{17} The EMD amaunl. 1o the unsuccessfil bidden's, shall be rafurmed by Katak Mahindra Bank LId, in their accounds by way of RTGS | NEFT/
Funds Transher, within 10 Tan} working days and wilhout any intaresl

{18} The Ausharized Officer has the absolute right br accept or reject a bid or posiponefcancel the nolified E - Auction Sale wilhout assigning any
regson. |n tha event of pastponementcancefabon of the E - Auclion Sala gller submizsion of the bids, EMD submitted by the biddars will ha
raturned; withoul inferast and in case the bids are rejected Authorized Cfficarcan neqaliabe with any of the bidders ar olher parbies for saie of
Ehe proparty by private freaty.

{18} In anevent of feiure of the E - Auction Sale for the want of bids or ofhanwise or for any ather reason, the Authorized Officer can ender into a
privale ireaty for sale of the property, &s a whale or any part thereof, with ihe proposed purchaser or any ather party providing an offer b
puirshass the proparly,

120) In the event where 3 bidder is deciared as the successful bidder in the e-auclion sale conducied and subsequent to that, i the auchion
procesdings are stayed by any Coort (Trbunal, at any staga il the stags of issuance of the sa% cedificate and handing over the possessian,
incluging but ot limited to rastraining fhea bank from further procesdings, then the tedder shal nat have any right bz claim the refund of the
EMDiamount so depasitad by him fher or amy intarest on the amaunt so depasited lowands the sale of the property. The Bark af its sole
discration will rafund the money so depositad, withoul ary inerest andior damage andlor claims and no commumicabion will be antariained
whalscavarin this regand.

{271y The parbcutars of Secured Assets specilied in the Scheduss hersnabove have been stated to the best of the irformation of 1he Authonzed
Officer! Sacured Creditar, but he Authorized Cificer | Secured Cradifor shall notbe answerahle for any errar, misslatement or amission i his
proclamation.

{22} Any other encumbrances ame nof known to the Bank. The Authorized Officer or the-Bank shall not be responsible for any change, fien,
encumbrance, orany other dues ko the Govemment or enyene else m respect of property Auctioned. The Intending Bidder is advisad io make
Ehair pwn indeperdent inguines reganding ke entumbrances on the properly including statufory liabties, amaars of praperdy lax, slechncly
dues alo.

{23) Al stabutory dues! other dues including registrabion charges, stamp duty, taxes elc. shall have to be bome by the purchaser

124} Al oulgoings’ charges &, Municpal Taxes, Maintenance/Socety chargas, Eleciricily and Waler charges and any other dues o [axes
incluging transfer charges /faes in respect of the progarty put for Auction-cum-Sale under the prazent notice shall b paid by the successhil
BiddenPurchaser sohely,

{25) Al ather incidental chargas (including but nat kmiled ko security charges or mainienance charges for presanvation of the propérly under the
present auction) will be borne sclaly by e highes! bidder from Be date of izsuance of Cerificate of Sale. which will have o be ceared ]
reimburgad o e Bank before registration of the Cedificabe of Sale. Howaver, al the seéa dizcnation of the Authonzad Officar, any just and
reasonabike defay wil be considared for axempiion, without seting any precedant for fubure

126) As per Saction 194-14 of the Ircome Tax Acl, 1561, TDS @1 % shall be applicabtle on the sale procaads, if the salke consideralion is Rs,
50,00 000,60 (Rupees Fifly Lakhs only b and above, the Seccessful bedder purchasar shall deduct and deposit 1% TDE, Tor the Proparty in the
name al tha mortgagor, 1o ba barme by ki Trom 1he 2ale prica of the respective propery and deposit tha same with [ncomie Tax Dapastment,
Furtharmong onfy 5% of the Sale price i 10 be remitied to the Bank, The Sale Centificata will be isswed by the Bank. in fawpur of tha
Successi bidderpurchaser, only upen the recaipt of Form 168, Form 2608 and the Challan evidencing the depositof such TDS,

(27) Sala will slrictly be on 45 |5 WHERE IS BASES', *A5 15 WHAT ISBASIS”, WHATEVER THERE 15 BASIS™ & "NO RECOURSE BASIS® on
tha ferrits and conditions as manlioned henain, however (be Authorized Cfficer shall have the absolule discraliorary righl b change or vary
arny of the terms and conditons. Tha bidders are advized to make thelr own mdependent ingunes regarding any encembrances, Saanch in
Sub=Registrar Office and Revenue Records and Municipa! Records and any administrative Govemmend reconds relating to the concarned
Property and shall safisfy themsedves reganding the nature and description of the property, condition, any encumbrances, lien, charge,
statutory dues, edc, bafore submitiing the bed for the concermed Property,

(28) [ the dues of the bank tegether withall cogts, charges and expenges incurred by them of part tharecf a5 may be acceplable o the bank ana
tendered byvwion behatf of the Borrower’s/Guraranion'sMartgagon's, at any time on or before the date fixed for sake, the auction / gale of assed
may be cancalled. The Authorized Officer reserves the right to accept sny or reject all bids, ¥ not faund sccepiable or b postponefcancel /
adjpurnidiscontines o vary the terms of the auction at any lime without assigning any reason whatsoaver and his degision in fhis regard shall
befinal,

{20} The bidders shall be deemad to have read and understood the terms and condifions of the sale and shall abide by the said ferms and
condifions:

130} The bidders should ensure proper infermat connactvily, power back ug ¢ic, The Bank shall nat ba bable for amy disruphen dus to mbemed
Eailure, power fallure, or [achnical reazons or contingencis affacting the E-Auction proceadings:

131} Kotak Makindra Bank Liméed or s emoloyess will not be Eabls for any claims from any person in respect of the propery put forsale,

{32} The present nodice is:alzo upleaded onthe Bank's official website i.e. ware kolak.com and interested parties can visit the same also.

{33) For inspection of the propery or for any furthar datails kindly contact Mr. Ashok Mobwani (Mobile Mo +81 BETATITIE!, E-mad D
Bshok mabyan@kolak com) o M Girigh Raara [ Autharized Officer) an +91-35E88 7060

{34} TheAuchion Purchaser should notbe related to the barrower, guarantor, armartgagor, nar he'she is acting on their behalf, in cancertwiih them
2o aa their nomnee, o scquire tha securad assatlistad for auction safe under the provisions of SARFAES| Act

The Borrower (51 Mortgagens) / Guaranions} are hereby gven STATUTORY 30 DAYS NOTICE UNDER RULE 9{1), &{2) & 8ig) OF THE

SARFAESI ACT {o discharge the liability ol and pay the dues as mentaned above along with up 4o date infessst and expanses with in Fiftean

danys from the date of this notice failing whech the Secured Aszet will be spid as per the terms and conditions mentioned above, Incase there s any

discrepancy between the publications: of sale notice in Engésh-and Vemacular newspaper, then in such:case the English newspaper will
supersede the vernacular newspaper and if-shall be considered as the final copy, thus removing the ambiguity. If the
borrowerguaraniorsmarigagers pays the amount dus 1o Bank in fill before the date of sale, auctionis lishle b2 be stoppad.

Fordetailed terms and condifions of the sale, condact the Bank officer Mr, Ashok Mobwani 3 B873737351 & Mr Viess J, @@ 3700904755 at above

menticnad regians office of Bank,

Special Insiruction; - e-Auction shall be conducted by our Service Provider, M's Linkstar Tech Sotutions Prvale Limited on behalf of Kotak

Mahindra Bank Limited [KASEL), on pre-specified date, whiz the bidders shall be quating from their own home! ofices! place of their Bid as per

their chaice above the Reserve Price, Infernat connectivity and other paraphemalia requirsmants shed have fo be ensured by bidders themsalvas

Pleasa note that failure of infermel connactivity (dua Lo any raason whalsoever it may be) shall ba sole responsibility of biddars and neithar KMEL

nor Linkstar Tech Selubions Privata Limiled shall bs responsible for these unforesaen circumstances. In arder 1o ward-off such conlingent

sifuaban, bidders are raquesied b make all he necessary arangameants! altarmatives whatever required so that thay are abia b circumveani such
sifuation and sUll be able o participate in the e-Auction succassfully. Howaver, it is reguasted to the Biddens} nal (o wail 1l the [asl mamanl io
quotelimprave hig! her Bid to avold any such compley siluations.

Place; Ghazabad

Dale: 01-11-2026

Kotak Mahindra Bank Lid.
Sai- Authorised Officer,

(Unaudited) | (Unaudited) | |Unaudited)

1| Total Income from Operations (net) 61776 122733 S07.37
£ | Net Profit f{Loss) for the perlod before Tax,

Exceptional and for Extraordinary iterns 2.73 7.55 5.599
3 | Net Profit f{Loss) for the period befare Tax

[After Exceptional and for Extracrdinary ibems) 273 ¥.55 LA9
4 | Net Profit f (Loss) for the period after tax

{after Exceptional and/or Extracrdinary items) 2.75 .14 4.32

5 | Total Comprehensive Income for the Periad
{Comprising Profit/ (Loss} for the period [After Tax)
and other Comprehensive Income (After Tak) 2.75 .14 4.32
6 | Equity Share Capital 308,13 0L.13 308,13
7 | Reserves {excduding Revaluation Reserves) as
shown in the balance sheet of previous vear
8 | Earning per share [EP5} {of Rs. 10/- each}
[for continuing and discontinued operations)
1, Basic: 0.09 0.23 0.14
2. Diluted: 0.09 0.23 0.14

Motes: (1) Thesa Standalone Ind AS Fmancial Resaits have been preparsd in accordance with the recognition and measuremant
principles lald down in Ind &% 34 Interim Financial Repariing gregcribed undes Section 133 of the Companies &ct, 2013, read with
relevant nules izsued thereundes. (21, The abowe iz an extrack of the detzded format of Financial Resutts for the puartar and halt year
ended Sepiember 30, 2076 filed with the Stock Exchange under Requlation 33 of SEB1 (Lisfing and Qther Diclosure Reguinements)
Aeguistions, 2005, The full feemat of the Financial Results for the quarter ard batt year anded Saptember 30, 2026 are available on
fhe website of Bombay Siock Excharge lwww baeindia.com| and websita of the Cempany {waw.vinayakpolycon.ceenl,

For @nd on behall of the Board

Place: Jalpur LAl Wilram Baid

¢ Quarter | Preceding | Correspond- | Previous
iy Particulars ended | 3 Months |ing 3 months Year
Q. (30.09.2026) | ended ended in ended
{30.06.2026) | the previeus | (31,03.2026}
year
{30.09.2025)
Un-Audited | Un-Audited | Un-Audited Audited

1 | Total ncome from Operations 380,000 00,000 2675000
2 | Met Profit for the period (before fax,

Exceptianal and/or Extraordinary ilams) -1.97,73 146,162 33,049 4,00.410
% | Nat Profit before tax for the period {aftar

Exceplional andlor Extraordinary ilems) -1.87, T3 1,468,162 33,045 400410
4 | Mat Prafil for the period aftar tax {aflar

Exceptional and/or Exfreprdinary ilama) -1ET.T 1,48 182 33,043 3.03 041
5 | Total Comprehensive Income for the penod

[comansing profit for the parod (after tax)

and other Comprehensiva income (aftar Tax) 1,971,731 146,162 33,043 3,035,041
& | Equily Shares Capifal

[Face valug Rs10{- Per aquity shara] 3054 500 3054 500 30,54 504 30,54, 504
7 | Reserve [excluding Revalualion Reserva)

as shown m the Audited belance sheel of

pre'.ri_gus a-:mun!ing_}'_e_ar _____
§ | Eaming Per Share.of Rs, 10/- each {ior

continuing and discontinued Operations)

Basic and diluled -0 0,05 LR | 14

Date: Octeber 31, 2026

IDFC FIRST Bank Limited

|Whole-Time Directar & Chief Financial Offacer)
(erstwhile Capital First Limited, amalgamated with [DFC Bank Limited and Bank
presently known as IDFC FIRST Bank Limited)

CIN : LES110TN2014PLCOATTI2

Ragisterad Office: - KEM Towers, Bth Floor, Hamingion Road, Chatpet, Chennai- 600031,

Tel : #31 44 4564 4000 | Fax: +91 44 4564 4022

Motice under Section 13 (2) of the Securitization and Reconstruction of Financial

Assets and Enforcement of Security Interest Act, 2002
The following bomrowers and co-borrowers availed the below mentioned secured loans from IDFC FIRST
Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
known as IDFC FIRST Bank Limited) The loans of the below-menboned borrowers and co- bormowers have
baan sacurad by the morlgage of thair respaclive properlias. As they hava failed to adhera 1o the terms and
conditions of the respective [oan agreements and had becoms irregular, their lnan were dlassified as NPA a3
per the REI guidelings. Amounts due by them to IDFC FIRST Bank Limited (erstwhile Capital First
Limited, amalgamated with IDFC Bank Limited and prasently known as IDFC FIRST Bank Limited) are
mentioned as per respective notices izsued more particularly described in the following table and furiher
inferast on the said amounts shall also be applicable and the same will be charged as per conlractual rate
with effect from their respective dates.

o e

e

& Loan Type of Section13(2) | Outstanding amount as
No. Account No. Loan Motice Date per Saction 13 (2) Notice
i 26a92374 HOME LOaN 26=-San-2026 20.57 229 46/

NAME OF BORROWERS AND CO-BORROWERS : 1. MANBAHAL 2 MALA SINGH

PROPERTY ADDRESS : ALL THAT PIECE AND PARCEL OF BUILT UP SECOND FLOOR. UPTO CEILING
LEVEL OMLY (WITHOUT ROOF RIGHTS), HAVING ITS AREA MEASURING 75.06 50. YDS. |E. 6275 SQ.
METERS, CONSISTING OF ACCORDING TO THE SITE, WITH THE COMMON RIGHTS OF STAIRS, PASSAGE,
ENTRANCE, 14TH SHARE OF PARKING (IE. ONE CAR & OME TWO WHEELER PARKING) & OTHER
COMMON FACILITIES, ALONG WITH THE RIGHTS TO GO ON THE ROOF OF TOP FLOOR FOR THE
MAINTENANCE OF WATER TANK & TV. DISH ANTENNA ETC., TOGETHER WITH THE 14TH UNDIVIDED
PROPORTIONATE FREE HOLD RIGHTS OF THE LAND UNDERNEATH, BEARING PROPERTY NO. A-31/35-4,
OUT OF KHASRA NO. 170, SITUATED AT VILLAGE: MALUPUR, IN THE ABAD| OF NETAJI GALI NO. 3,
MALPUR, ILLACI SHAHDARA, DELHI-110053, AND BOUNDED AS EAST: PROPERTY OF OTHERS

WEST: PROPERTY NO. 31/35, NORTH: PROPERTY OF OTHERS, SOUTH: GALI

You are hereby called upon lo pay he amounts to IDFC FIRST Bank Limited (erstwhile Capital First
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank Limited)
as par the defails shown in the above table with contracted rate of interest thersupon from their
respective dates and other cosis, charges elc. within 60 days from the date of this publication, faifing
which the undersigned shall be conslrained to inifiate proceedings, under Section 13 {4) and section 14
of the SARFAES| Act, against the morlgaged properties mentioned herginabove o realize the amount
due o IDFC FIRST Bank Limited {erstwhile Capital First Limited, amalgamated with IDFC Bank
Limited and presently known as |IDFC FIRST Bank Limited). Furlher you are prohibited under
Section 13 {13) of the said Act from transferring the said secured assels either by way of saleflease or

otherwise Sdi- Authorized Officer
Date : 01.11.2028 IDFC FIRST Bank Limited {erstwhile Capital First Limited, amalgamated with
Place : DELHI IDFC Bank Limited and presently known as IDFC FIRST Bank Limited)

LARK TRADING AND FINANCE LIMITED

CiN: L3 102UP198TPLO OO 2
Regd, off: C-273 Seclor-63, Moida, Gautam Buddha Magar, Uttar Pradesh-201301
Telephone - [11-22158466, Email; larktradingfinancei@gmail com Website: www larkfrading in

Extract of the Unaudited Standalone Financial Results for the Quarter
and Half ¥Year Ended September 30, 2026

(Regulation 47(1) (b) of the SEBI (LODR) Regulations, 2015) (Amt. in Lakhs}

Quarter Ended Half Year Ended Yaar Ended

Particulars 30.09.2026 | 30.06.2026 | 30.09.2025 | 30.09.2026 | 30.09.2025 | 31.03.2026
{Unaudited) | [Unaudited)] (Unaudited) [{Unaudited)|[Unaudited)| (Auditod)

Hewanus from oparalions 8478 B3.14 L 177.93 3347 122.87
Dther Income 0.69 3. 17 013 3.87 .20 2313
Mt Profitflass) for the penad (0.5} 24.45 {4.55) 73,33 10.34) | (12.41)

rbafore Tax, Exceptional andior
Exlraordnary eme)

Met Profit’ {loss) far the panod (015} 12,30 {4.55] 17 10.34) (9-00)
aftar tax {after Excaplionsl endior
Exfraordinary items)

Total Comprenensive Income for (0. 45} 1830 (4.55) 1747 1.34) 15,00
the perod [Comprsing Profit |
(Lass) for the period (afier fam) and
Diher Comprahensive Inooms
(afler tax}

Equity Shans Capital 926 b2 624 02f prd 320

Reserves (exciuding Revaluation 20554 0,00 .00 205,54 HRII] 183.a7
Feseres] as shown in the Audied
Bafance Sheet of previous year)

Eamings Per Share

iof . 1= gach) for conbinuing
and dsconinuad operations)-
1. Basic 0.0 0,35 {0.09]) 0.33 10071 017
2. Diuted 000 0.35 {0.09) 033 {0.01) (017}

Mote:

The abave |5 an axtract of the detabed format of Guartarly™all Yearly Financial Results filed with the Slock Exchanpas

under Requiation 33 of the SEBI [Lisling DObligations and Disclosure Requiremants] Reguiations, 215 The full farmal

of tha Quartary/Hall Yeary Financial Results i avaiable on the Websies af the Stock Exchange vwnw.msaiin and on
the website of the Compary at wan arkirading in

Faor Lark Trading and Finance Limited

Sdl-

{Shivani Tayal)

Whole time Director

DIN: 10231038

Date: 30.10.2026
Place: Moida

Mates,

1. Theabove resulis aller being reviewsd by the Audit Committes have baan takan onretord by the Board

at itz Meeting held on 30h Ceoiober 2026, Statutory Audilgr has carmed out the limited review of the
Financial for the above said. period.

2. The previous pericds figures has been regrouped and rectassified where ever necessary

3, The above is an extract of the detailed format of Quarterly ended Financial Results filed with the Stock
Exchanges under Regulation 33 of tha SEBI (Listing Obligations and Disclosure Reguiremeants)
Regulations, 215, The full formal of the Quarierly ended Financial Resulls are availabke on the Stock
Exchange websites i.e, www bseindia.com and Companies Website i, hitp:iwww.genomicvalley.com
The same u:aﬂ be accessed by scanning the OF code provided below,

For Genomic Valley Biotech Limited
Sdi-

Yogesh Agrawal

Chairman & Managing Director
DIN: 01165288

Place: New Delhi
Date; 30.10.2026

FANAINITAL BANK

Branch- Rudrapur, Address- D1/D2/VIl B, Civil Line, Near Janta Inter College,
Rudrapur, Udham Singh Nagar- 263153, Mobile: 7055101551

DEMAND NOTICE

NOTICE UNDER SECTION 13(2) OF SECURITISATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002

All the borrowers/guarantors/co-obligants mentioned herein below are notified
that loan(s) availed by them from The Nainital Bank Ltd., Rudrapur, Address-
D1/D2/VII B, Civil Line, Near Janta Inter College, Rudrapur, Udham Singh Nagar-
263153 branch is/are NPA/s. The demand notice u/s 13(2) of the SARFAESI Act.
2002 sent through Registered Post/Courier have been received/ returned
undelivered. We indicate our intention of taking possession of secured securities
whose brief are mentioned below as per section 13(4) of Act in case of their
failure to pay the amount mentioned along with future interest and charges
within 60 days.

(1) Name & Address of Borrowers/Guarantors

1. Sahil S-IIIH i,l’u Yameen iilil'ln (Borrower), Rfo C1/2-34, Metropolis City, Rudrapur, PO
Rudrapur District- Udham Singh Nagar, Uttarakhand- 263153, 2. Yameen Saifi $/o
Shabbir (Guarantor), /o D-4 Janpath Enclave Fulsunga Rudrapur, District- Udham Singh
MNagar, Uttarakhand- 263153

Issued Demand Notice dated 21.10.2026 for Rs. 47,05,916.61 (Rupees Forty Seven
Lakh Five Thousand Nine Hundred Sixteen And Paise Sixty One Only as on 20.10.2026)
(plus future interest & other expenses thereon with effect from 21.10.2026) less
recovery, if any.

Brief details of Property hypothecated/Mortgaged : All part & parcel of the property
situated at Khatauni Khata No. 00024, Khasra No. 540 at village Malsi, Tehsil Rudrapur,
District- Udham 5Singh Magar, Uttarakhand- 263153 admeasuring 249.20 5g. m. Title
deed registered with 5SRO Rudrapur at Bahi no. 1, Jild No, 4890, page 295 to 324, serial no,
2848 on 27.03.2025 In the name of Sahil Saifi 5/0 Yameen Saifi. Bounded as under;:-
Morth by: 4.50 mir wide passage, South by: Land of other, East by: Land of Shamshiu,
West by: Land of Rajendra Das

(2) Name & Address of Bnrmwersfﬁuarantars

= e ——

1. Anurahl Exp-um F'niﬂm Limited [Borrower), Registered Office at First Floor, AGM-8,
Galla Mandi, Bareilly Haridwar Road, Marang Furniture Mart Galla Mandl, Rudrapur
District- Udham Singh Nagar, Uttarakhand- 263153. Also at- LGF - 2 Metropolis Mall,
Rudrapur, District-Udham Singh Nagar, Uttarakhand- 263153. 2. Yameen Saifi 5/o
Shabbir (Director/Guarantor), R/o D-4 lanpath Enclave Fulsunga, District- Udham Singh
Nagar, Uttarakhand- 263153. 3. Sahil Saifi /o Yameen Saifi (Director/Guarantor), R/o
C 1 /2 -34 Metropolis City Rudrapur, PO- Rudrapur, District- Udham Singh Nagar,
Uttarakhand- 263153. 4. Shamshu 5/0 Najir Ahmmad (Guarantor), R/fo C-2-11A T/F,
F/S, Raju Park, Near Masjid, Deoli, South Delhi, Delhi 110062. 5. Rahil Saifi S/o Yameen
Saifi (Guarantor), R/o D-4 lanpat Enclave Fulsunga, PO- Transit Camp, PO- Rudrapur,
District- Udham Singh Nagar, Uttarakhand- 263153.

Issued Demand Notice dated 22.10.2026 for Rs. 19,08,362.80 (Rupees Nineteen Lakh
Eight Thousand Three Hundred And Sixty Two And Paise Eighty Only as on 21.10.2026)
(plus future interest & other expenses thereon with effect from 22.10.2028) less
recovery, if any.

Brief details of Property hypothecated/Mortgaged : 1. Stock of raw material, stock in
process and finished goods of packaging carton, roll, sheet, other packaging material etc.
and eligible book debts not more than 90 days.

2. All part & parcel of the property situated at Khata No. 00024, Khasra No. 540 min at
village- Malsi, Tehsil- Rudrapur, District- Udham Singh MNagar, Uttarakhand- 263153
admeasuring 245.10 5q. m. Title deed registered with SRO Kichha at Bahi no. 1, Jild No.
4860 page 145 to 172 serial no. 2335 on 20.03.2025 in the name of Shamshu 5/o Najir
Ahmmad. Bounded as under:- North by: Rasta 4.50 mtr wide, South by: Land of Santosh
etc, East by: Land of Seller, West by: Land of Seller

The bormrowers/guarantors are advised to collect undelivered original notice{s)
addressed to them from our Rudrapur, Address- D1/D2/VII B, Civil Line, Near Janta
Inter College, Rudrapur, Udham Singh Nagar- 263153 branch and pay the amount
outstanding with interest and their costs within 60 days from the date of this
publication to avoid further action under the Act.

Place : Rudrapur, U.S. Nagar Date :01.11.2026

Authorized Officer

epaper.financialexpre,ﬁ.mn‘. .

New Delhi
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